ADMINISTRATIVE TRIBUNAJY
CENTRAL PRINCIPAL BENCH

OA No.3208/2002
New Delhi, this the 10th day of December, 2002

HON’BLE MR. JUSTICE V.S. AGGARWAL, CHAIRMAN
HON’BLE MR. M.P, SINGH, MEMBER (A)

géf%%aggﬁaﬁarden Extn, Karnal .++ Applicant
(Applicant in person)
VERSUS
1. General Manager, Northern Railway,
Baroda House,
New Delhi.
2l Sh'D.I{O Singh’

Sr.Divisional Commercial Manager,
DRM Office, New Delhi.,

3. Divisional Personnel Officer,
DRM Office, Northern Railway,
New Delhi.

+++..Respondents
ORDER (ORAL)

By Justice Shri V.S. Aggarwal, Chairman

The applicant, who appears in pPerson, contends

that he wasgs appointed in the grade of Rs.1400~2300

(presently Rs.5000-8000). On 1st of October, 1999,
the Railway Board introduced Assured Career
Progression Scheme, The benefit of it can be

2. The applicant contends that he has put in 15
Years of regular Service but he has beepn denied the

benefit of the said Scheme, It hasg been awarded to

the persons other than the applicant, In this regard,
the applicant hag submitted an appeal dated 25.5.2002
seeking cancellation of the selection held on
18.5.2002 and grant of the benefit of the said Scheme

to the applicant w.e.f, 1.10.1999,

ik



(2)
3. At this stage, when the rights of the

respondents are not likely to be effected, we deenm it

unnecessary to issue any show-cause notice while

disposing of the present application.

4, Accordingly, it is directed that respondent
No.3 should consider the aforesaid
representation/appeal of the applicant, a copy of
which 1s Annexure A-3, and pass a speaking order
preferably within a pefiod of six months from the date
of receipt of a certified copy of this order. It

should be conveyed to the applicant.

5. By way of abundant caution, it is stated that
noting said herein should be taken as an expression of

opinion on the merits of the present case.

6. Subject to aforesaid, the present O0OA is

disposed of.
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(M.P. SINGH) (V.S. AGGARWAL)
MEMBER(A) CHAIRMAN
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